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CENTRAL/ADMINlSTRATIVE TRIBUNAL
PRINCTPAL BENCH. NEW DELHI.

CcP-156/98 in
MA-2589/98
OA-1474/97

New Delhi this the 18th day of January, 1999.

Hon'ble Shri T.N. Bhat, Member(J)
Hon'ble Shri S.P. Biswas, Member (A)

Shri G.R. Nigam, .

S/o late Sh. A.R. Nigam,

R/o A-149, Ashok Vihar,

Phase-1, Delhi-52. : e Petitioner

(through Sh. D.R. Gupta, advocate)
versus
1. Sh. Omesh Saigal. . )
Chief Secretary NCT of Delhi,

5, Sham Nath Marg,
Dethi .

‘2. Mrs. Neeru Nanda,

Secretary, Education,
Govt. of NCT of Delhi,
Old Sectt. Delhi.

3. Sh. V.K. Aggarwal,
Sr.. Accounts Officer,
PAO 1X Old-Sectt..
Delhi. .... Respondents

(through Sh. Raj Singh, advocate)

] ORDER(ORAL)
Hon’ble Sh. T.N. Bhat, Member(J)

s

Heard the learned counsel for the parties on

-

the C.P.

J

2. Admittedly, the disciplinary proceedings

havdpg been finalised desbite the fact that more than a

e B .
year has passed sihce the judgement of the Tribunal
dated 3.11.87. In the judgement. the Tribunal directed

the respondents to complete the disciplinary proceedings
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within four months from the date of receipt- of a copy of
the order .. fai!LnQ which -they were supposed.to release
the retiral benefits -of the applicant within a month

thereafterl

. 3. The only ground taken by the respondents
in their reply affidavit is that the matter has heen
referred to the competent authprity in the Central

Government for ﬁaking an apprqpriate decision in view of
the faéi that the applicant 'Is a retired émpfoyee.
Whatever mighf " be ihe. reasohs, the réspondents were
required to pay ‘to the applican{ all post retirement
benefits in case they fail to complete the disciplinary

proceedings within the stipulated time.

4. We are also not convinced ﬁ;%'the‘reasons
' ’ T ’

. given by the respbndents for the delay in finalising the

~

proceedings against the petitioner.

5. We,_ however, grant the respondents a
period of one month from today to pay to the applicant
the post ‘retirement benéfits admissible to him. fhis
will be subject Fto the’ final,decision taken in the
disciplinary'proceedings,

6. With thfs order, the G.P.  is disposed of
with Iiberfy‘ to the applicant;io revive the same if he

does not get the payment of amount within the stipulated

time. Noiice;'issued to the é}leged, contemners are
discharged. ' . ‘
QW N \ g ﬁ\\-/\ﬂb‘//vﬁqf ) ' .
(S.P. BRiswas)~—— (T.N. Bhat)

Member (A) . ) ' © . Member (J)
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